
AnA/!TNTSTPA^TVE TRIBUNAL : PRINCIPAL BENCHGENTRAL ADMINlSiRA--
OA No. 2460/34

sew Delhi this the 2nd Day ol May. 1995.
. 1 L, Ar-iv-P'-Cha.irman (A)

S'.SrS; A'."vedlvaul'Member (J)

/r\

Tarsetn Lai, UDC,
P/O-B/50-B Tilak V.-har,
New Delhi-110 018.

...Applicant

„ c, -anani, though none appeared yBy Advocate Ms. S. .anani,
Versus

1. Union of India through
Secretary,
Ministry of, Finance,
Department of Revenue,
New Delhi.

2. The Chairman p. ^^t Taxes, -
Central Board of Dxrecx
North Block,
Nevi? Delhi .

-3 The Director General of I.• (Ad-n.y,
7t.h Floor, Mayur Bhavan,
Gon. Circus,
New Delhi-llO 001.

4 The Director ol Income Tax (ESP&PE),
6th Floor, Mayur Bhawan,
Con. Circus, ...Respondents
New Delhi-llO 001.

(By Advocate Sh. E.S. Aggarwal)
ORDER (Oral)

Mr. N.V. Krishnan;-

the learned counsel
We have heard me

, 4. Wfh states that after
for the respondents.

the matter was remitted to the Enquiry Officer
again, the Enquiry Officer submitted his report
letime bach. Acopy thereof has been served
on the applicant.

2; in this OA we are considering only
nara 8(a) of the OA, which relatesthe prayer at para

tc quashing the order of suspension dated
23.8.91. From the submissions of the learned
counsel lor the respondents it appears that
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are practically

the disciplinary proceed
-p +"Vip vi.©w viio'^

coring to an end. We are ol
there is no need lor our interlerence. However,
„ direct that the disciplinary proceedings
Should now be disposed ol within a perio

d-v.o date of receipt oi
ol three months Irom the

ri-icnoqed of accordingly-this order. The OA is disposea o^^

(Dr. A. Vedavalli)
Member(J) ,

'Sanju'

(N.V. Krishnan)
Yice-Chairman

ill




